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FINAL ORDER NO. 11023 /2025

DATE OF HEARING: 07.11.2025
DATE OF DECISION:07.11.2025
SOMESH ARORA

Both sides agree that the matter stands covered vide Final Order
No. A/11823/2019 dated 13.09.2019 passed by this Bench in which the
appeal was partly allowed in the following terms, para 4-4.2 is
reproduced below:

“4. I have considered rival submissions. I find that as far as credit in respect
of staff services received in respect of Guest Houses is concerned, the same
is covered by the decision in the appellants own case and therefore, the said
credit is denied and the appeal on that count is dismissed.

4.1 As regard the manpower supply services received in respect of staff of
the café (canteen), it is not disputed that the café is a mandatory
requirement under the Factories Act and, therefore, without running a
canteen, they cannot run the factory legally. The argument of the Ld. AR
that by virtue of use of the staff in the canteen should be treated as outdoor
catering service and hence excluded from the definition of the input services
is misplaced. The service is classified by service provider and just because it
is used in canteen, it does not become outdoor catering service.
Consequently, the appeal is allowed.

4.2 As regard the Cenvat Credit on the manpower supply services used for
cleaning of roads and factory machines, etc. is concerned, the same is
covered by the decision of Tribunal in the case of M/s. Zuari Cement Ltd.
(supra). Relying on the aforesaid decision, the appeal on this count is
allowed.”

2. Accordingly, following the aforesaid order, this appeal is also
partly allowed in above terms.

(Dictated & Pronounced in the open court)

(SOMESH ARORA)
MEMBER (JUDICIAL)

Neha



